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सनुवाई क� तार	ख  / Date of Hearing  20/04/2023 
घोषणा क� तार	ख /Date of Pronouncement      21/04/2023 

 

आदेश / O R D E R 

 
PER WASEEM AHMED, ACCOUNTANT MEMBER: 

 
  The captioned appeal has been filed at the instance of Assessee against the 

order of the Learned Principal Commissioner of Income Tax, Rajkot [Ld. PCIT) in 

short] of order dated 22/12/2020 of the Income Tax Act, 1961 (hereinafter 

referred to as "the Act") relevant to the Assessment Year (A.Y.) 2015-16. 

  

2. The assessee filed a written submission with the following observation: 

“The above referred matter is fixed for hearing before your honor on 20-04-2023. 
However, we have to submit that consequential orders u/s 143(3) r.w.s. 263 dated 10-03-
2022 and u/s 250 dated 08-06-2022 have been passed by the A.O. and the CIT(Appeals) 
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respectively and we are no longer aggrieved by the order u/s 263 of the Act dated 22-12-
2020, we would like to withdraw our aforesaid appeal filed against the same.” 

 
3. Thus, in view of the above submission made by the assessee, expressing 

its willingness in not proceeding with this appeal, and no objection from the Ld. 

D.R. at the time of hearing of the matter, the appeal preferred by the assessee is 

dismissed as withdrawn. 

 

4. In the result, the appeal preferred by the assessee is dismissed as 

withdrawn. 

 

This Order pronounced in Open Court on                        21/04/2023 

  
 
                 Sd/-          Sd/-                                
(SIDDHARTHA NAUTIYAL)                       (WASEEM AHMED) 
   JUDICIAL MEMBER                                 ACCOUNTANT MEMBER                                          
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Ahmedabad, Dated 21/04/2023                                               
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